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Cooch Bebar Refugee Service

7620. SHRI B, K. DASCHOW-
DHURY : Will the Minister of FINANCE
be pleased to state :

(a) whether the Cooch Behar Refugee
Service is liable to pay Income-tax ; and

(b) if so, whether the agency has
filed income-tax returns for the respective
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Cooch Behar Refugee
Service is not so far assessed to income-tax.
Enquiries are being made by assessing autho-
rities to find out whether Cooch Behar
Refugee Service is liable to pay Eacome-tax.
The findi gs of the assess'ng autorities in
this regard will be placed on the Table of the
House as soon as it is received,

(b) In the light of the above, this part
of the question does not arise.
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